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114.10.97 Heard 	Dr 	N.K. 	Singh, 	learhed 

counsel for 	the 	applicant. 	Issue 	notice forra  a, 
 jjturn 

C. 
to show 	cause 	why 	this 	application 	shall 

F. 
I I not be 	admitted. 	Notice 	is 	returnable 

WQ L) N by six weeks. 
............. 

Heard 	Or 	Singh, 	learned 	counsel 

JV for the 	applicant 	and 	Mr S. 	Au, 	learned 
'p. Sr. C.G.S.C. 	on 	the 	interim 	order. 	Issue 

I j to 	show cause why the 	prayer for 

interim 	order 	shall 	not 	be granted. 	Notice 

is returnable 	by- 	six 	weeks. 	Meanwhile 
I I the applicant shall not be repatriated. 

List it on 27.11.97. 
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Copy of the order may be 

furnished to the counsel for. the 

Darties. 

By Order 	j 
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18.12.97 	On the. prayer of Dr N.K.ingh 

learned counsel for the applicant 

the case is adjourned till 5.1.98. 

Mr G.Sarma,learned Addl.C.G.s.c 
has no objection. 

11-i297 	CaseisLajOUrfled till 

16-12-97 for Adniision. 

Vice-'Cairman 

6.12.97 	On the prayer of Dr N.K.Singh 

learned counsel for the applicant 

the case is adjourned till l.I2.97• 
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5-1-98 	j3eard r.N.KSiflgh learned .counsel 

appearing on-behalf of the applicant and 

Mr.G.Sharma Addl.C.G.S.C. for the res 

I 	 . 	 pondents. 

+ 	 . 	 : 	ipplicatiofl is admitted. Issue 

• 	 :. 	 notice immediately. List it on 5-2-98 

for written statnent. 

• 	 . . 	Dr.Singh prays for interim order 

not to give effect to the impugned order 

\r xi 	 • 	(nnexure 5) dated.22-9"97. Mr.G.Sarma 

Addl.C.G.S.C. has no4 , 
j stct.j in this 

regatd. Let the interim order be con-

sidered on the next date i.e. 5..2984 

/ 2  . Meanwhie the order of repatriation 

if not already given effect to shall 

be stayed. 

- - 	List it on 5-2-98. 
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5.2.98 	There is no representation. For 

the ends of justice the case is adjour- 

. 	 ned till 11.2.98 • Interim order shall 

A 	 continue till then. 
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11 2 98 There is no representation on 

behalf of the applicant for 

consideration of the interim order. The 

interim order dated 5.1.1998 stands 

vacated. 

Mr G. 	Sarma, 	learned Addi. 

C..G..S.C. 	submits 	that 	the 	case 	is 

otherwise ready for hearing. List it for 

/7 	 hearing on 29.5.98. 
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12.2.98 	In. view of the order passed today 
• 	 .. IflMaP48/98the interim orderpassed 

on 5 .1.98 is restpred. Interi'm 'order 
• 	shall continue until further oràers. 
t 

	

	
List on 262.98 for further 

orders. 
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12-598 	To be listed alongwith M.P.81/98 
on 29-598 for orders. 
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29.5.98 	List on 26.10.98 for hearing. 
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26.10.98 	3. . Learned counsel for the applicant 

• 	. 	. 	 su1its that the application has beccne 

- 

	

	 infructuous. Heard Mr. G. Sarma, learned 

Addi. C.G.S.C. also. Accordingly we dismiss 
- 	 ' 	the application as infructuous. 
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